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Aal Act further to amend the High Court Judges (Conditions-of 
Service) Act, 1954 and the Supreme Court Judges (Conditions 
of Service) Act, 1958. 

BE it enacted by Parliament in the Forty-fourth Year of the Republic 
of Ilidia as f~ l lows :  - 

1. (1) 7%; Act may be called tlae 'High Court and Supreme Court 
Judges (Conditions of Service) Anzclidmen~ Acl, 1993. 

( 2 )  It {shall be deemed b have comc in::, Eorce on the 1sL day sf 
April, 1986. 

2. I11 the l[-I~gl~ Court Judges (Conditions of Service) Act, 1954, in. 
sectivln 22D, a f t e r  clause (c), the following clause shall bc insertecl, 
namely : - 

"(d) the value of 1.eave travel concession provided to a Judge 
and members of his family,". 

3. In fhe Supreme Court Judges (Conditions of Service) Act, 1958, , 

in section 23D, after clauke (c); the following clause slaall be inserted, 
namely: - 

" ( d l  thc value of Ieavel travel coiicessioii provided t~ a Judge 
and members of his family,". 


